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LOK SABHA

Friday, March 26, 1971/Chaitia 5,
1893 (Saka)
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The 1ok Sabha met at Eleven of
the Clock

[ MR SPLAKER in the Chair ]

MEMBERS SWORM

SHRI ASOKA RUMAR SLN  (( 4.
cutla Northwest)

SHRT FRANK ANTHONY  (Nomi.
nated)
1104 hrs

CALLING ATTENTION TO MATTER
PUBLIC IMPORTANCE

OF URGIN1
TROCITNS ON HARUANS O CHHOLUL

RHATU, RAJASTHAN
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Ty & fand avr & garar
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISIFR OF STAIF DEPIT. OF
ELECTRONICS, DEPTT. QF ATOMIC
ENLRGY AND DEPTT. OF SCIENCE
AND T'EC HNOLOUY (SHRI K.C. PANT)
Governmenti have se¢n press reporis regar-
ding the incidents 1n village Chhott Khatu
in disirict Nagaui, According to infor-
mation Received [rom the Gosvernment
of Rajasthan three cases have been regis-
tered relating 1o the alleged mcidents on
Yth and 12th March of assault, 10bbery,
unlawful 1estraint eic, and the alleged theft
of a buffalo on 6th March, Cases are
being investigated, «ccording 10 law by
the State CID  According to investiga.
tions heid the infant, alleged to have been
killed in the incidents, 1s alive The Chief
Munister accompanted by some some other
Ministers and members of the Rajasthan
Legislative Assembly belonging to opros:-
tiwwon parties visited the village on 23rd
Match, 1971 to restore confidence among
the wenker sections of the community,

N wew fagrd ;w9 ey
RALT, gF 47 wATTT T QW A+ AY o
FHAST GAKL ATV WAL AT A guT
¥ az gew § 74 mar & a9z awasg
AZA&F QAT qeAr @ A & [ oqar
war ooy Aeqt w1 fgme & v oy aa
ARGl CIGIRY S E e
@AY Iw0 gA war ¥ fw anvavIaw)
¥ ywiferr @Y & wgax & safew Ay
e e ger7 fra¥ ar oo gew
witm wEd § f% ow wed & wmL A N
T ) @AY 47 A A4 0 AT LAFT
w4 ag & % gaL A & Ay KAk ¥
NAagwagaa & ! gl wqraa g &
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[ wem fagrlt arwat ]

Tg 1A T4ew H eqez gedl F aA A
arft qf P gad arsag § fr weel &
frud and & a1 & a7 TaAe wdar A
& 1 sav gow WA AT T EIAT TF §
fg agt $1% awrr A frod ag ? el
fv fudie'e 2 g % g dw Rg'n
gA & WA} TEN AERr g
fas¥F wvars 92 {5 8% =7 g=ar Jem )
31 ogsg we) WP A OYR qEwT
L fs Heq el ﬁ? | ga% 4y
fandt et & 31 I awm R &
qagre} 3 f31 7 fy aiq a7 6T AIAE
F AACTYY 91 ¢ AT T AT HTF, AR
Boargd rE A A3 Y N0 af am
#g% & fom A gt a7 Yfed vy
are (fear d weyTe a M e
qiF W77 9T & F3 9T # wEwamw N
mEd mgymm oanm 5 9 wH A
WX 12 /79 %) 34 af7 7 997 gwr 7 O
wfgar & wyair feafs w faavg 1o
i d, o ) wafa  cw i A
R FRTIAATE ¢

“Thirty year ld Piph, mother of five
children <aid, 1 ard three others were
dragged out of our houses on the evening
of March 9 and beaten up merciegssly,
Aftetwards some feople brought 1o the
0ot Jarhawuli whn  was carryving her Si¢
day old ¢hild in her trms, She (0o was
balaboured,, Another woman also called
Pipli was beaten up end kicked, Her plea
thai she was 10 an advanced stoge of preg-
rancy fell on deal ears, She gave birth
to & child pomaturely the same mnight,
Ummeda, a chamar, was also alleged to
have been bemten up and released only

aftst bomeone had paid 1600 to the Pradhay,
Unimeds has since bean missing,”

& welr wgag & qer wEgw g fv
¥t 5y weaeg o wetfr 1 gy foy
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NI ? e g3 § @ saw
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st §i§ wa¥ fay w0 &1 foo asm g,
afgardl & S fta qwar §, A W
AYTATC ¥ A% 9 § g¥w gwar § 7
rad fag aradt s s1wdw 34 A
fear may 7 WY § ug waAT |mgar g aar
T qTRIT YATATR FAHIL 61 48 GG
A ¥ fm dme § T ot wmd &
RIWE o T R WX WY & 9gy
atag@i a7 5 feay and, A
frim @ ward) & 99 0% fau Szger
TR dema ¥ g #gea frwan
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Y wg ?

o} gour w48 wErd Y, AAAT
Ty S A gurA-oAT w1 oA fwar
R ¥ g fF eq Iz FH At § N
gar-aay femnr qay 4 ¥ oA @iz §
uReg Az ¥ o9 foid [ g,
AT Y 7A@ § 1 GHA qoy R wwnA
frerdr o ay Y 7 oY AL qrg faold §
Fu% wyeTe §8 weM frod oy o

ot wew fagrt agadt : ag iR
wgr vl awIew 1

Mgwmewgn: foga @i
6 #va forod qrg g o

Six houses were found destroyed on
the spot.

F8d am o g qf v Q@
wrefrdi & AR ok & guar Pmard
oty gn¥ wim-giraw Aifeg W oA
ekt fyn § 1 % wedex e foes fiem 8,
& w1 foos oy fipur & wudf fett @
wr %t §, % el g} w1 P A
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wat a% o Sl wT e §, 8
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gt o s w1 e & e B o
¥ A A ®tw W o, I U
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[} g wez da ]
HTEIT F1 AT § 1T ¥ gad waw 330
@ W g g g ogEw oo
KETAAY |

st wes fapr wwed ;. weaw
wET, 8% gar ot fs #7z avere e
g £t quas ¥ f& 33 wwy A
werad! wlw & | 9 FIF ST 7 A
g, gfoom weorm & fag ¥ wemre
neag w9 ¥ farare § o gawt wfeer
t feqoa g ) qag ¥ fw At
qTHA ¥ s ais get st

SHR1 PILOO MOD) (Godhra) -+ Appa-
rently, the entice mischief in Chhoti Khatu
oecured because the Baoris who belong to
the Scheduled Castes had the temerity to
vote according to their chowce for Mr.
Somani of the Swatantra party. 1 can
imagine that 1t must have been paruculacly
galltng t0 Members of the ruling party
who have siyled themselvey us the cha-
mpions of the downtrodden 1t mu.t abo
have been upsetting to Mr, Sukhadu, the
Chief Minister of Rajasthan, Mrs. Gandht's
vahant knight v siining armour, i her
fight agamst poverty I must have appa-
Hed Mr. Mathuradas Mathur, the Finance
Minister of Rajasthan, to Lind that simple
folk of Scheduled Castes would prefer the
Swatantra party to that led by Mu, Jagjivan
Ram yesterday, Mr. Sanjivayya today and
God knows who tomorrow. But 1t must
have been totally unnerving 10 Mr, Chaina
Ram, the villain of that area, the Pradhan
of Deedwana panchayat, the paragon of
virtues who has dozens of cises pending
against him. Not one case being pursued o
1ts Jogecal conclusion, because of Mr.Chaina
Rant’s intimate conpection with the Finance
Minister, Mr. Mathur, The Rajasthan
Government baving shirked the Adjourn-
ment Motion in the Vidhan Sabba and
having turned dowts a request Lo entrust
1ae investigation to the C'BI, Mr. Sukhadia
the Chyef Minister, gallantly agreed to
visii the srea in the company of Mr,
Mathuradas Mathur, the Finance Mitister

5.
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and Mr, Devpura, the State Minister for
Home Affairs, along with the Opposition
members.

it is interesting to note what Me,
T. N. Kaul of the Times of India bas to
say n its 1ssue of March 24, He says
that it the purpose of Mr Sukbadia's visit
was to  restore confidence amongst the
terror-sticken people, the trip weas apparen.
tly a failure as Mr Chamina Ram formed
part of the Chief Minister’s party.

He was seen by some people beinyg
pationised in the Chief Munister's party
it is further reported 1n the Times of
Indiag of Maich the 25th, that the Chief
Muinister on having completed his inves-
tigatson, procesded 1o Deedwans to have
lunch with the very same Mr Chawna Ram,
who 1s repotted to have descended on
Chhott Khatu village wisth 50 10 60 per-
sons of his own kind on March, the 9th,
10 beat up women, take away their orna.
ments and cash on the trumped up chaige
of a stolen buiTalo and again came back on
March 12th, to Jdemolsh a number of
houses belonging to these Harijan fami.
lses

I have heie photographs of the dam.
age that has been done to the houses of the
Harsians in this viflage. With your per-
mission, 1 would like to lay them on the
Table

SHRI P. K.DEO (Kalahandi): He
should be allowed to lay it on the Table.

SHR1 PILOO MODY: | had written to you
i this connection and T have not heard
from you, Apparantly, you arg not interes.
ted that the House and the country should
see the conditions of the people thers, 1
bave also hete a tape.recording of  the
evidence givea by the women who wers
so severely and brutally beaten up. With
your permission, [ would like 1 play i1,
If I do not bavs your permission, I

would pot play it. The level of
we Wy Aty L S gy 1y ™ *“""M"’M
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violence mn Nagaur constituency during
the election was Quite unbelievable
20 jeeps belonging to the Swatantra
candidate Mr. Somani, were damaged or
burnt  About 40 workers are still hospi-
talised They were even refused regisira-
tion in Government hospitals and they had
10 be taken to private nursing homes
Mr. Soman: wrote to the Chief Election
C Ommissioner as enrly as January I5th,
warning lum against the reign of tairor
and the open incitement to violence
advocated by his opponents, mn addition to
lodging 50 complaints with the police,
witit the € ollector, with the officials of
the State Gosernment, with ¢ hief Minister

wnd  other minnstets, with the State
Ilection € ommiss.on, with the  Chief
tlection Commussioner and the Prime
aMinwster herselif  None 0f  these hiought
forward even a reply exiept  mere

cvelostyled ackunowledgments

in view O} all that has been suid and
published regarding the incident, which
wuiiout any shadow of doubt 13 intimatly
connected with the election and even
otherwise, T would likeio  know whether
the Government of India will accept the
responstbility ol investigating the nattes
and conduct a full endauy n to the Causes
of incidents which have led to this erimi-
nal episude and this reign of terror

[ would alwo like 10 know {rom Govet-
ninent what machinery t will employ to
investigate this matter, in view of the fact
that Mr. Chaina Ram enjoys the patronage
of the Finance Minister, Mr Mathur, who
enjoys the patronage of the Chiel Minsster,
Mr Sukhadia, who enjoys the pationage
of Mrs Indira Gandhi, who we are told
has only 1ccontly recefved & massive ver-
dict from the people,

SHR! K (. PANT My hon. fuend has
made certamn insinuations against persons
who are hot here 1o defend themselves,
1canonly go by the facts before me,
which show that when this matter came up
before the Lagisiative Assembly on the
22nd March, the Chief Mipister and Mt
Mathur, both of whom wers meationed by
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Mi1 Mody, showed their concern from this
particular problem and this incident by
visiting the village on the 3rd.

SHR1 PILOO MODY
pany of?

In the wom

SHRIK ¢ PANT Inthe company ol
the leader of the Jan Sangh. ..

SHRI PILOO MODY * And Mr
Chatng Ram
SHRI K ¢ PANT ... and S5P and

¢ PI three parties

SHRI PILOO MODY In addition
to Mr Chaina Rm ,, (interruptions)

MR SPLAKER Please do not
mterrupt him when he s replying,
SHRIK ¢ PANT* | was merely

mentioning the fact that the Chief Minis.
te1 responded very quickly when the matter
w15 hiought 10 his notice in the Assembly
and both he und Shri Mathur, along with
the opposition leaders, visited the village
the wvery nest day  This shows gumck
reponse to the situatton and not any adiff-

erence to it That 1s sll that } wish to
oIt out
Then thete was a reference to a

Lunch given by a gentleman, which was
ratsed clsewhere also. The Chief Mins.
ter has clarified that the lunch was given
by Shri Mathur

SHRI PILOO MODY ! Wheta?

SHR! K. C. PANT This particular
lunch you are referring L0 was given by
Shri Mathura,

SHRI PILOO MODY - Where.

SHRIK. C. PANT
the Chief Minister.

That, ¥ou ask
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SHR1 PILOOC MODY :
you sluestions

We ure asking

SHRI K. C. PANT . You huve ashed
sour Questions and now 1 am  replying.
Then he mientinned the {nct that 20
jeeps of Shri somany were destroyed,  We
on this side of the House cunnol
imagine 20 jeeps beirg engaged by u cand:-
date.

SHRI PILOO MODY : 1 expect u
standard Jevel of repy and cot cheuap
jibes fiom the Minister,

MR SPEARKER ¢ | eéxrect il {rom
both sides.

SHR1 K. t. PANT: Then he 1efer-

red to the fact that certain  complaints
were made to the Prime Minister, amony
others, 1 cannot say what was done to
the complaints received hy the State
Government but we have received complai-
uts from varous parts of the couptty with
regard to intimidation of sctets. 1 may
say that if vou look ot i from purely
party point of view, in this matter we ure
more sinned against than sinning. We
have had 10 lake mcasures in various
States to prevent intimidation of the poo-
rer sections of the «ociety, but If you go
by facts they are more with us than with
you.

SHRI PILOO MODY :
shining example.

Nagaur s a

SHRI K. C. PANT :  All the compla.
ints that we have received, we bave
forwarded to the State Goverament for
going into them. 1should imagine that
alonig with others this t00 wns received
and forwarded t0 ike Siate Government.
As to the investigation of this particular
incident, 1 have slrsady said that the State
Government is investigating into i, If
they need our assistance, we shall certainly
see what we can do about it
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DR, KARNL SINGH (Bikaner) @ Sir,
we in the oprosition are not interested in
a post-election post mortem of what has
happened in the poll, We are spoitsmen
and we bow to the people’s verdict. But
in our mind somewhere there are some
doubts raised, particularly after seeing
the ballot papers yesterday, and these ate
nOt only in our minds, but thew are
shated by the uation at large, and 1 hope
the government will have the courage to
clarily the rosition before the people.

I have fought five elections and !
come from Rajasthen from the same atea
a8 the cne under discussion today, |
huve seen elections foupht tn Rajasthan
1y Nehrt's ture, 1n the time of the late
Pantyy, the father of the hon., Minister,
and | realise thut thete 15 a great change
that is taking place all over.  The post-
clection scene is no longer the sure as
It was since 1952, 1957 o W62, Todov
revenge has come antu plav. What you
see tn Chhott Khotu 15 just one such indi-
cation of how the government sits back
and allows the puor citizens who 1oted
according to their vwn wishes to be viett~
mised. 1 have seen this »ictimisation 1ot
only i Chhoti Khaty, 1 bave seen it in
my own constituency. The day my resulty
were declared the people belonging to the
Congress  Party thers immediately started
their witch-hunt. Mt:. Speaker, I am pot
given t0 making false statements and you
Lnoy me for the last twenty years, 1 will
say that if this witch-hunt is not stopped,
it 15 going to be the end of democracy.
It is not enough 10 be returned to this
House in a very large majority ; it is also
important that this government, which
have been given by the people this im-
mense verdict in their favour must come
and protect the poorer citizens, the poorer
harijans who have been victimised by the
governmenta! machinery,

In my copsiituency, } know \bat peo~
pie who are supposed to have voted for
me have been told that cases will be
opened against them, I know that in
certain cases where we had our public
mestings, a few miscreants were asked! 10
throw stopes, Ths Collector snd the
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Police officers who stood nearby did not
even raise s fingure 10 protect the citizens
until the citizens took the law into their
own hands and dispersed the miscreants.
In Jodhpur, the jeeps of Mrs, Krishna
Kumari, a sitting Member of this House,
were burnt,

MR. SPEAKER : May 1 request you
to be relevant 1o the Call Attention ?

DR. KARNI SINGH : No civilised
society and the (Government can allow
such reign of terror to happen as has
happened in Chhoti Khatu, There is one
thing that is becoming very evident, If
the Government fails to protect the citi.
ens, the time will come when the citizens
must take the law inw their own hands,
Il hase seen thit when the Government
has failed to protect the cidivens, the citi-
sens have hert quite hecause they are
law-abiding. But how long can you except
them to sit buck and wateh these atrocit
ties 1aking place, women beaten up, their
houses devtioyed, all in the name of
democracy. 1 am afraid this kind of idey
is not going to help,

We ulsn  know that Mr. Sukbadia with
Kis partisan atditude having been returned
10 power through the back-doar, not by
the verdict of the people as Mrs, Indira
Gandhi has been retuined, and those
people ara nterested i their chairs and
that they are incapable of giving people
the proteciion following the elections,
1 wnald, theérefore, like to know from the
} on, Minister whethe: the Central Govern.
mant 18 prepared 1o step i any State
where the Government in power has started
‘vhich.-hunting agninvt the people. Secon-
dly, 1 would like t0 know whai compen.
saton do they propose to pay to these
noor Harijans whoss homes have been
destroyed, whose women have been beaten
up and whose chiidren have been killed,
Thirdly, I want to know what protection
does the Government of 1ndia propose to
give to the citizens who voted against
the Congress Party, An ex-Army soldier,
Mr. Ajit Singh, was the only man who
gave protection to the poor Harijans and
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he gave it because he was agoldier and
he had the guts to stand up against the
atrocities of the Government, May 1
know whether this Government will take
steps 10 see thal Mr, Ajit Singh's family is.
also given protection and that no harm,
is done to them,

i hope these duestions will be answe-
red in the way in which the hon, Ministes’s
father would have given so that they can
satisfy  this House and the people at
large.

SHRI K. C. PANT : My hon, friend
referred to the general question of intimi-
dation of voters. Sao far as the general
question goes, it has receivad the attention
of the Chiel Llection Commissioner even
earlier and aftet the mid-term poll, he has
made certain suggestions, He bad proro-
sed certamin legislative (meusures also and
these legislative measures which were to
have been further considered by a com-
mittee of the leaders of the Opposition
parties, Bur after this committee was
consiituted, the {wok Sabha was dissolved
and this commiitee could not consider the
matiss further. That is whers this maiter
stands. | helieve, in yestardry's meeting of
the lenders of thy oppiation parties with
the Prane Minister  this matter  also
came up,

The other two specific mensures which
were taken during these elections to guard
against the possibility of intimidation
weie, firstly, that the number of polling
booths was increased particularly in areas
inhabited by Harijans, etc, where intimida-
tion could be apprehended and, secondly,
the method of counting was changed this
time. As allhon, Members Luiow, this
time, the counting took place on & con.
stituency-wise basis, This was t0 avoid the
possibility of voting trends in any parti-
cular_booth being known. Therefore, if you
lovk at the problem objectively, afller these
neasures, no oue really can get an idea of
the trend of voting in a particalat bgoth.
Vouing is secret and individual voting,
of course, it is difficult to know otherwise,



15 Atrocities on

[Shri K.C. Pant)

but, ¢ven the trend this time 1t s difficult
to know. So, 1 would not be very asser*
tive in saying that such and such a village
or such and such a locality did vote for
so and so under these circumstances, It
is not,,

DR. KARNI SINGH : Then how did
you come to the conclusion that the
Scheduled Castes voted for you °

SHRI K. . PANT : It is not an 1s-
olated belief, it isa fact in the whole

country.,

SHRIMATI GAYATRI DEVI (Japur) ©
The hon. Minister does not know.
Reports from that area fay that when
the women came back, they were asked .

feg iz fon 2 ? @A sy w1
fear %1

That is why he did not get that report

SHRI K. €. PANT : | do not expect
these women to tell Her Highness that
they have not voted for her., (/nterrup-
tions)

It is not unknown, Sir, that people in
her position of life were told one thing
and the voters cast votes the nther way,

SHRIMAT! GAYATRI DLVI @ [ am
very sorry, Sir, 1 canpot take it from the
hon. Minister, 1f this is the behaviour
of the Government of India-—this is not
what is expected of them—{rom the way
we saw the soting went (Inrerruptions)
And as far as the women are concerned,
they are in the hospital in Jaipur. ‘Lhey
were going to come here to-day. | wish
I had brought them but 1 did not expect
this sort of behaviour from the hon.
Minister. Otherwise, these women could
have come here and when he comes ou,
they would have 10ld him which way they
voted,
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SHR1 R, K. SINHA (Faizabsd) : Do
you recognize Her Highness and Rajmatas
inside the Lok Sabha ? This is what T want
to know.

MR. SPEAKER : They are not hon,
Members. Then, what is the harm if he
says, ‘Her Highness, the hon. Member ?
(Interruptions)

SHRI K. . PANT : Sir, I had no
intention of hurting her feelings. ! would
not have been called upon to glve the
teply if she had not qntervened. | was
replving to another hon, Member,

As far as the complaints received, my
bon. friend asked me, ‘Will the Govern-
ment sit back and do nothing when
complaints are recetied, from the State
Governments 7° Complanis are received
from the State Governments where the
Congress Party is 1n power and where
other Parties are also in power, We have
to be even-handed 1n our approach to all
these Governments. We cunnot be parti-
san in these matters and we treat all com.
plaints alike and that 15 what we are doing
even now,

I am glad Dr. Karni Singh mentioned
the need to protect poor Harijuns, This
15 what we are trying to do in all the
aieas to the extent possible., In Western
UP, i Bihar, Madhya Pradesh and
other areas whete we tecened prios
intimation of  possible intunidation,
we did take whatever steps that lay 1n our
rower. We are certainly imerested that
voting 18 free and lair and that iSthe
hasis fur demoecrstic functiwning. In
West Bengal, as the House knows, we
tooh  variyus stejs. 1 taipk the admmi
sttative machinery of this country can be
congiatulated for the manner in which
these elections were held, peacefully and
in an orderly manner and, by and large,
in such an operation except for a few
complaints here and there, the electipn
rassed off, | think, very smoothly,

My hon, friend asked me about giviay
protection to those who voted sgainst
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the Congress. Qur experience is that, by
and large, those who voted agninst Cong-
ress in these elections ate capable of tak-
ing care of themselves. It is those who
voted with us, who are the poorest

sections of the community, who need
protection.
DR. KARNI SINGH : Does he mean

thot the citizens should he encouraged to
take up arms ? What a ridiculous state-
mont ?

SHRI PILOO MODY : The Minister

s heginning to over.reach himself.

DR . KARNI SINGH : 1 think this i
an extra~ordinary statement that is being
m e,

SHRIMATI GAYATRI DEVI rose,

SHRI K. C. PANT : Sir, 1 am bot
yunldiug.,,,..(Interruptions) This ruping
romumieMtuary is not necessary because I am
wung o explamn  that every citizen is
entitled 10 the protection of Iaw...([me"‘
ri prions), That ts why T am telling you,
A'l citizens are entitled to the piotection
¢l lan. 1 think my hon friend and Mr.
Vaspayee before him, emphasized that the
' eaker sections of the community deserve
i articular proteciion,.,...(Interruptions).
That is all 1 say, 1In regard to the
just question regarding protection to the
citizen, 1t is u State subject—Law and
order i8 » State subject. It is for them
o ovide protedtion. Sa {ac of we are
concerned, when we come into the picture,
rs we did in West Bongal, we do our level
best to movide every protection to the
citizens that we can,

SHRI P, K. DEO : It is a matter of
concert that the Stalin era has dawned
this country io order to liquidate all sorts
of opposition. As early as Sth February
the Swatantra party in Rajasthan brought
10 notice of the Election Commission and
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the Government of India that a reign of
terror has been let loose in that part of
our country and they wanted the CRP to
be deployed there so that there could be
free and fair election, but no steps were
taken in that regard. On the 16th Pebruary,
when the Maharaja of Kishangarh wes
shot at and killed, the Prime Minister
Suo motu came with a statement for a
CBI investigation and it was welcome by
the Chief Minister. But 3 days afterwards
the 1. G. ot Police ar.d the Home Minister
of Rajasthan Government came with a
statement that there was no" political
motivation and the culprit has been appre-
hended, thereby to prejudice any CBl
probe which was contemplated by the
Prime Minister,

Now, coming t0 the post.election
period, it is a matter of concern that
victimisation of this soit is allowed to
continue, I would like to know cate*
gorically from the Home Minister if Mr.
Chand Ram who accused No. 1 in this
case accompanied the Home Minister and
the Chief Minister to entertain them in
that particular wvillage. And, secondly
1 would like to know this. It is not a
fact that even though more than 100
cases are pending against Mr. Chand Ream
and in this case it has been blatantly pro-
ved that he is at the root cause of all
the troubles, he is being given the mantle
of protection by no less a person than the
Finance Minister and the local MLA, Mr.
Mathuradas Mathur who once happened to
be my collegue 1n this House ? Taking
into consideration all these facts the
House cannot abdicate us responsibility
to look afier the welfsre of the hmiians
especially under Act. 338 of the Constitu-
tion. 1 would like t0 make a demand on be
half of the Swatantra party and all of us
from this side that a categorical assurance
should come from the Government that
there will he a judicial probe into this
entire stale of affairs to be presided over
by no less a person than a judge of the
Supreme Court and that all files and
papers should be handed over. I would
fike 10 have the reaction of the Govern-
ment t0 my suggestions,
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SHRI §, M. BANERJEE (Kanpur) ®
And also what happened in Morcna.
Villages have been burnt by the Rajmata
of Gwalior.

SHRI P. K. DEO : Have an enguiry
judicsal enquiry,

SHR1 PILCO MODY: Not a gonnda
equiry but a judicial enQuiry,

SHRI K, ¢, PANT: My hon, friend
has again repeated what he has said ear-
Jier. Cernain complaints were referred tn
the Government of India and T have al”
ready stated they were deslt with. The
second roint he made was whether a
rarticular gentleman accompamied  the
Chief  Minister. According  to  press
rerorts, he did. But so faras1am con”
cerned, | bave no official information from
the Rajasthan (overnment on the point,
So far as the gnestion of entertaining the
Chief Minister 13 concerned, 1 have already
said that Mr. M.thur entertained him,

SHR{ PILOO MODY : Did he get that
infarmation also  from the Rajasthan
Government 01 from the press report ?

SHRE K ¢, PANT 1 hav, alicady
answered the st auesten L, L,

SHRI P. K. DEQ : What was the ans-
wer 10 the 1a8t question regarding judicial
probe ?

SHRI K. ¢. PANT : 1 have already
answered it. Shri Atal Bihari Vajpayee
had asked that Question alreadv,

So far as the root cause of the trouble
18 concerned, a8 I have said, there ars two
yersions of the incident and two versions
of what the root cause was. Until the
inyestigations are complete, T cannot say
which of then. 1s correct.

SHRI P, K, DEOQ : It is not a question
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of iaw and order. 1t is a question of Hari-
jant who have been affected here, and it
is our responsibility and the responsibllity
of this bouse. Why asre Government
abdicating their responsibility to probe
into the metter on behalf of the Govern-
ment of India and why are they leaving
1t to the Rajasthan Government who are
a party to it ?

MR, HPEAKER : The hon, Member
may please resume his seat. Now, Shn
H. M, Patel. The hon. Mamber is absent.

Some [Hon, Members rose—

weRs Wiy  wifag wina Aifew &
avq a9 aeeit &1 qq A1 ¢ faw ea
&t g1 fiEr fraar & qgm o #1 )

SHRI KALYANASUNDARAM (Tiru-
chx:rapa]h): 1 have given notiee of an
adjournment motion, .,

MR. SPEAKER - When 1 am standing,
the hon, Member should o1t down,

SHRI KALYANACWUNDARAM : By
the ‘yme 1 eould rise, vou were already on
your legs, ..

MR, SPEAKER : The hon., Member
mav kindly sit down. When | am standing,
he should sit down,

SHRI K. S. CHAVDA (Patan) : Ona
rotnt of informatinn from you,,,

MR. SPEAKER : An Hon. Mamber
has arrived Inte and he wants to take his
oath now. He has requested that he may
be rermitted to do 50 now,

SHR1 K. 8, CHAVDA : On a point of
information from you,,,
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MR, SPEAKER : The Hon. Member
seems 1o be a very uctive Member. Why
should he pot allow the hon. Member who
wants i¢ take the oath to do so ?

S pon e o

MEMBER SWORN (Contd.)

Shri Naik Balkrishna Venkanna
{Kanara)

11.42 fues.

RL : GFNERAI FLECTIONS

Y maaT aAE ane (sfege) .
qeq AEIRT, A qIH 4 N @EHIGATEA
frr rar = fag & oW go dez dEE
LW, Ig W ANE ERT H Ay AT 6%
ut gi 41, ¥iex gww Wy sErRw
faarr &1 ot sw sfear e g ga &
T gq #1 glemfady agy & af & wgan
g frt® ss ¥ gwar sl waww
fama, . (sqaem)

MR. SPEAKER : The hon, Member
way resume his seat now. The obser-
vations made by those hon, Members who
are speaking without my permission will
not go on record. Interruptions **

et g e

1143 brs,
RE : MOTION FOR ADJOURNMENT

SHRI KALYANASUNDARAM (Titu-
chirapalli) : 1 had given sotice of an
adjourdment motion regarding the tragic
death of two airlines officers at the Dethi
airport, It is not an ordinary accident
that has happened. 1t has heppened in
the context of the lock.out, and, so, it is
urgent and impottant,
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MR. SPEAKER : No, I have not
allowed it. It is just an accident. If some
accident has happened, what has Govern-
ment to do with it ?

SHR1 KALYANASUNDARAM : It is
not just an accident. There is a lock-out
n the IAC, and two officers were used for
jobs for which they were not accus-
tomed....,.

MR. SPEAKER : The hon,
muay kindly resume his seat, ..

Member

SHR1 KALYANASUNDARAM : 1|
Anow that, You ure standing just to pre-
vent me from speaking and to make me
resume my soat,,,

MR. SPEAKER : That is one way of
making a Member sit.

SHRI INDRAIJIT GUPTA (Aliporo) 5 {1
has been customary in this House that
when accidents of this nature take piace,
at lcast the hon. Minister just comes
forward Suo motu 1o make a statement, I
hope you will direct the hon. Minister to
make a statement,,,

MR. SPEAKER : | hope he will,

SHRI INDRAJIT GUPTA : As my
colleague has rpointed out, it has taken
place in the context of a lock-out where
officers were being made to do work for
which they were not normally accustomed.

We should know the facts.

MR, SPEAKER : He is correet. 1,0only
said it is not a matter for an adjournment
mution, But if the Ministet comes out
with a statement, that would be in order,
I welcomas it,

SHRI P. K. DEO ¢ 1 had given notice
of,....."

"

**Not reoonded,

B



